- CENTRAL'ADMINISTRRTIVE TRIBUNAL, JABALPUR BENCH,gABALPUR

j original application No, 904/2002
f original Application No. 40/2002
j original application No, 448/2002
i original Application No. 304/2002

Jabalpur, this the 17th day of February, 2004

HON'BLE SHRI M.P .SINGH, VICE CHAIRMAN
HON'BLE SHRI G .SHANTHAPPA, MEMBER (J)

OA No. 904/2002

Jasbir singh Bhasin & 8 others e+ eApplicants
0A No. 40/2002

Atulya Verma & 42 others e« eApplicants

OA No. 448/2002

Kulbir singh Nandra e+esApplicant

OA No. 304/2002

A.Venkata Ramana & Anr. «eeApplicants

f ~Versuge
Union of Ingia & Others. *+« s ReSpondents
Q%%%%jf;/f Appearances Shri S.Paul, counsel for the applicants in

all the o.as.

shri S.P.Singh, counsel for the respondents
in the o0.as.

ORDE® (ORAL)

By M.P.Singh, Vice-Chairman;

Since the 1issue involvad 4n al) the oas is
Common and facts ang grounds raised are ldentical, for

the sake of Convenience, these gns are being disposed

of by this common order,

2. O.A. No. 40/2002 will be treated as a leading
case, in which the applicants have claimed the following
reliefs,

R 1) set

aside the impugneqg order dategq 3.1.2002,



A

i11) command the respondents to extend the benefit
of order passed by Lucknow Bench in OA No. 150/01
and other similar cases declded by various Benches
of the Tribunal in favour of the applicants.

11i) Consequently direct the respondents to pay the
benefits of the pay-scale from 1.1.1986 alongwith
errears and other consequential benefits including
the interest on delayed payment.

3. The brief facts of the case in oA ¥o. 40/2002 are

may 1322 and february 19w

that the applicants yerc nUﬁQﬁlLar{;LﬂﬁﬂﬁUﬁS Junior Key

Barlier the salid ooét wag
Funch operator,/in the pay scale of Rs. 260-400/- which
was revised on—the recommendations of the IV Central
Pay Commission to Rs. 950-1500/- w.e.f. 1.1.1986. The
post of Junior Key punch Operator was re-designated as
Daté Entry operator Gr.A in the scale of Rs. 1150-1500/~
wee.f, 11.09.1989, The Pay scals of Senior Key punch
Operator was Rs. 330-560/- which was further revised to
RS. 1200-2040/- w.e.£,1.1,1986. This post was also
re-designated as pata Entry operstor Grade-B w.e.f. 11lth
Septenber, 1989, The pay scale of pata Entry operator
Grade-B was also revised to Rs. 4500-7000/~, on the
recommendations of the vth Central ray Commission.
4, Keeping in view the nature of duties and responsi-
bilities attached to the post of Junior Key Punch

the said post

OperatorZwas designated as pata Entry oOperator Grade-a
the post BFf was

and [Senior Key punch Operator/rc-designated as pata

Entry 5%%?%%%?”%Eﬁhé3§}§¥gﬂgéﬁgii}t’géﬁ%igﬁthithout

there being any difference, Thus,the incumbents of

both the posts are entitled to enjoy the same scale without
any difference, According to the applicants, they have

been re-designated as pata Entry Operator Grade-a Weeof,
11.09.1989 and granted the pay scale of Rs. 1150-1500/-

whereas they should have been re-designated as pats Entry

Operator Grade-B in the pay scale of Rs. 1350-2200/- yw.e.r.
l1,1.1986,

1
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the pay of the applicants ip OA No. 150/2001 in the
respective grades. fThe matter regarding extending benefit
of decisign of Luckneoy Bench of this'ggg:grgg also Jabalpur
Bench to 311 the DEo's of this devartment Was referreg

to Government of India, Ministry of Finance.!The Govt ,

to the Judgement of the Luckngow Bench of this Tribunal
decided on 9.10.2001 1p OA No. 150/2001, He has furthey
drawn our attention to the Judgemerit of Hyderabhagqg Bench

of this Tribunal ip, OA No. 1103/2002 decideqd on 23

has alreaqy been implemented. Therefore, the same benefitg

4 Should be extendeqd to the applicants, On the othey hang
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9.10.,2001. The issue raised hy tho learned counsel for
the respondents that the applicants are working in the
lower pay scale as DEOS Gr.X in the pay scale of RsS. 1150~
1500/~ and are thus not entitled for the pay scale of
Rs. 1500-2000/-, has been discussed in the judgement of
Hyderabad Bench of this Tribunal. Eh;ezfore.'the s#herdg
contention of the learned counsel for the respondents
that the judgement given by the Lucknow Bench of this
Tribunal and by the Hyderabad Beuch of this Tribunal
Wi]s applicable only to the applicants as the Judgement
ww%& in personem and not in rem, is not tenable and
is accordingly rejected in view of the judgement of

the Hon'ble sSupreme Court rendered in the matter of K.8.

Sharma & Ors.Vs. UOI & Ors, (1993) 6 sccC 721

We are fully satisfied that the wresent 0.A. is covered

in all fours by the judgements of the Lucknow Bench,

Hyderabad Bench and Madras Bench of this Tribunal, referred

to above,

12. 1In view of the above discussions, the 0.A$ are allowed

and the respondents are directed to give effect to the

pay scale w.e.f. 1.1.1986 instesd of 11.09.1989 to the

applicants. The applicants are also entitled to the

same benefit as extended to the applicants in oA No. 150/01

decided by the Lucknow Bench; 0A No. 1103/02 decided

by the Hyderabad Bench and OA No. 329/2002 decided by

the Madras Bench. The above directions should be complied
wm}iy the respondents within a period of three months

from the date of recelpt of a copy of this order.

13. A COP%LSf this order be pliced in the files of

all thg?g;s by the registry. Registry is further directed

to ah&§§s issue the Memo of Parties of all the oAs along=-

with the €ertified copy of this order.

-~ gn? — — (;({ -
§§/Shanthappa) (M.P .Singh)
dicial Mekdsr

Vice Chairman
. Skm



